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of S. 211 (3A) r,w. AS - 18 was not disclosed in the published Balance Sheet of the

Company as 31.03.2010. Thus, the Company has violated the provisiotrs ofAS - l8 r.w.

S. 211 (3A) of the Act. The Registrar of Companies, Mumbai forwarded the

compounding application vide his letter No. ROC/STN6211999 dated24$ May 2Ol2

and the same has been treated as Company Application No. 208/62 I NCLBIMBD0I?.

2. The undersigned, then the Presiding OIIicer ofthe ershvhile Company Law Board had gone

thtrough the application and the report submitted by the Registrar of Compades, Mumbai

and also the submissions made by the authorised representative ofthe Company at the time

ofheadng and noted that application for compounding ofoffence committed under S. 2l I

(3A) r.w. AS - l8 ofthe Companies Act, 1956, merited consideration.

3, Accordingly, the offence committed under the said section and explained above has been

ordered on 18.05.2016 to be compounded against the each defaulter on payment of {
20,000/- by each defaulter.

4. Subsequently, vide Notification No. A-45011/1412016-Ad. IV dated 01.06.2016, issued by

the Ministry ofCorporate Affairs, New Delhi, the Central Govemment has constituted the

National Company Law Tribunal and dissolved the erstwhile Company Law Board w.e.f.

01.06.2016.

5. The applicants above narned have remifted the total compounding fees of { 60,000/- by I

(one) Demand Draft drawn on ICICI Bank bearing no. 032088 dated 28.06.2016 and 2

(two) Demand Drafts drawn on State Bank ofTravancore bearing nos.723232 aid723235

dated 16.06.2016 with the newly constiluted oflice ofthe National Company Law Tribunal,

Mumbai Bench i.e. after dissolution ofthe Company Law Board.

6. Having regard to the facts and circumstances ofthe case, the offence cornmitted under S.

2l I (3A) r.w. AS - l8 ofthe Companies Act, 1956 by the Managing Director, Director

and Company Secretary ofthe Company, is hereby compounded.

7. Therefore, Registrar of Companies, Mumbai is hereby directed to take firther action as

provided under S. 621 A (3) (c) (d) ofthe Companies Act, 1956.

Ordered Accordingly, B. S. V. PRA

oated this nnuy, t zotz

Member (Judicial)
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